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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :JAI SHREE RAM SCREENING PLANT
                VILLAGE KOHLIWALA, TEHSIL KHIZRABAD

                                                                                    
Subject: Grant of consent to operate to M/s JAI SHREE RAM SCREENING PLANT.
              Please refer to your application no. 19961592 received on dated 2022-01-12 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s JAI SHREE RAM SCREENING PLANT is here by granted consent as per
following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 318505022YAMCTO19961592 Dated:13/01/2022

Consent Under  BOTH

Period of consent  01/04/2022 - 31/03/2027

Industry Type  Screening Plant

Category  ORANGE

Investment(In Lakh)  15.0

Total Land Area(Sq.
meter)

 4046.0

Total Builtup Area(Sq.
meter)

 2000.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. NA

Product Details

Annexure-R3
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any

1 .  S T O N E  B A J R I ,
C O R E  S A N D ,
B O L D E R

200 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Electricity  Kilowatt/day

Raw Material Details

GREWAL, BOLDER 200 Metric Tonnes/Day
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account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. Unit will comply with the notification dated 10.03.2016.
2 Unit will obtain raw material from legal mines only.
3 Unit will provide 03 nos. sedimentation tanks of sufficient capacity as per notification dated
10.03.2016. The tank should be of that much of sufficient capacity which can easily handle the
washing discharge from the screening plant and from where the water should be re-cycled in
the washing process and none of the discharge from washing process of screening plant should
be discharged on land for percolation or in the water bodies.
4. Unit is liable for prosecution for past violation if found at any stage; grant of this CTO
doesn't provide any immunity to unit w.r.t to any action taken taken by board for past
Violation.
5. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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Sitting Parameter Report of Tehsildar

Sitting Verification report of M/s Devi Bhoomi Enterprises, Village Kohliwala,
Tehsil Chhachhrauli, District Yamuna Nagar on land Khewat No. 07 Khatoni No.
15, Khasra No.22lll ( 8 Kanal0 Marla).
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

      Telephone No. – 0172-2577870-73______________________
                   

To
             M/s :  DEV BHOOMI ENTERPRISES

                       VILLAGE KOHLIWALA, TEHSIL CHHACHHRAULI, YAMUNA NAGAR

                       YAMUNANAGAR

                       135001

 
Sub. : 	Issue of Consent to Establish from pollution angle . 
 

              Please refer to your Consent to Establish application received in this office on the subject noted

above.Under the Authority of the Haryana State Pollution Control Board vide its agenda Item No. 47.8

dated 28.04.83 sanction to the issue of “Consent to Establish” with respect to pollution control of Water

and Air is hereby accorded to the unit  DEV BHOOMI ENTERPRISES, for manufacturing of CORE

SAND, BAJRI, BOLDER, GATKA, ETC , with the following terms and conditions:-

 

No. HSPCB/Consent/ :  318505016YAMCTE3358676 Dated:14/09/2016

1. The  industry  has  declared  that  the  quantity  of  effluent  shall be 1 KL/Day i.e
0KL/Day for Trade Effluent,  0 KL/Day for Cooling, 1 KL/Day for Domestic and the same
should not exceed .

2. The above “Consent to Establish” is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit starts its
trial production whichever is earlier.  The unit will have to set up the plant and obtain
consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery.  The effluent should
conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air Pollution
before commissioning the plant.  The emitted pollutants will meet the emission and other
standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention & Control
of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention & Control of
Pollution) Act,1981 as amended to-date-even before starting trial production

6. The above  Consent to Establish is further subject to the conditions that the unit complies
with all the laws/rules/decisions and competent directions of the Board/Government and its
functionaries in all respects before commissioning of the operation and during its actual
working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if the
scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent connection
to the unit will be given after verifying the consent granted by the Board, both under Water
Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board’s norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after commissioning.

Annexure-R5
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11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or controlled
area under Town and Country Planning laws CLU or Municipal laws has to be obtained
from the competent Authority in law permitting this deviation and be submitted  in original
with the request for consent to operate.

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant to
receive trade effluent from industries etc. then the permission of the Competent Authority
owing and operating such public sewer giving permission letter to his unit shall be
submitted at time of consent to operate.

15. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body against
the unit’s pollution; the Consent to Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the Board
have been deposited in full by the unit for this Consent to Establish.

17. In case of change of name from previous  Consent to Establish granted, fresh  Consent to
Establish fee shall be levied.

18. Industry should adopt water conservation measures to ensure minimum consumption of
water in their Process.  Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

19. That the unit will take all other clearances from concerned agencies, whenever required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali Area or
non conforming area.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to dispose
off the same except for pit in their own premises or with the authorized disposal authority.

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

24. That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

 Specific Conditions

1 Unit will construct the proper septic tank as per Bureau of Indian standards.

2 Green belt of adequate width shall be provided by the unit.

Other Conditions :
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Regional Officer, HQ 

For and on be'half of chairman

Haryana State Pollution Control Board

   

 1. That the unit will provide the pollution control device as per latest notification dated 10th
March 2016.
2. That the unit will be established as per latest notification dated 10th March 2016. If fails to
comply the provisions of said notification, the consent to establish so granted shall be revoked
automatically without giving any notice.
3. Unit will obtain prior CTO before operating the Plant & Machinery.

Sanjeev 
Kumar

Digitally signed by 
Sanjeev Kumar 
Date: 2016.09.14 
13:30:58 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :DEV BHOOMI ENTERPRISES
                VILLAGE KOHLIWALA, TEHSIL CHHACHHRAULI, YAMUNA NAGAR

                                                                                    
Subject: Grant of consent to operate to M/s DEV BHOOMI ENTERPRISES.
              Please refer to your application no. 11042323 received on dated 2021-03-26 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s DEV BHOOMI ENTERPRISES is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 318505021YAMCTO11042323 Dated:07/05/2021

Consent Under  BOTH

Period of consent  01/04/2021 - 31/03/2027

Industry Type  Screening Plant

Category  ORANGE

Investment(In Lakh)  13.54

Total Land Area(Sq.
meter)

 4046.0

Total Builtup Area(Sq.
meter)

 2200.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic tank

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. NA

Product Details

1. Coarse Sand Baajri
Gravels

100 Metric Tonnes/day

Annexure-R6
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the

Capacity of boiler

1. NA

Type of Furnace

1. NA

Type of Fuel

1. Electricity  Kilowatt/day

Raw Material Details

Mix Material Gravels
Boulders

250 Metric Tonnes/Day
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consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. Unit will comply with the notification dated 10.03.2016.
2 unit will obtain raw material from legal mines only.
3 Unit will provide 03 nos. sedimentation tanks of sufficient capacity as per notification dated
10.03.2016. The tank should be of that much of sufficient capacity which can easily handle the
washing discharge from the screening plant and from where the water should be re-cycled in
the washing process and none of the discharge from washing process of screening plant should
be discharged on land for percolation or in the water bodies.
4. CTO so granted shall be revoked if any of the CTO conditions not complied by the unit
without any prior notice.
5. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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R'eport from District Forest Officer

Distancc in Kilonreter Actual Distance
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OFFICE OF DISTRICT TOWN PLANNER, YAMUNA NAGARHUDA Buirding, sector-2r, Jagadhri-yamuna Nagar. e-mait

-

_t

7 otzsz-zszsas

ff1 No.{orr"lt.af;*
t6_ol_9-t1

l Sh. Ashok Kumar S/o Sh. Hukam Chand,R/o Vill, Bahacl rour, ------'

2. str. ftstripai Si Sh.'eu.hitarsingh,
Vo Vill. Koliwala.

3. Sh. Rajinder Kumar Sio Sh. Sadhu Rarn,
R/o Vill. Koliwala, Tehsil ChhJchhrauli,
Disft. yamuna lrlagar.

subject: - rssuance of Noc 
.for_ _setting ,1. :. screening prant at v'rageKoliwala, Tehsit Chhachhr""iiini.u. yamuna Nagar.

Reference: -your application dated nil received in this office on 06.01 .2017
It is intimated that the land failing in Khasra No.2r//6,22//12 measuring16K-00M situated in the' revenue estate of Vill. Koriwala (H.B No-6g), Tehsilchhachhrauli' Disft' Yamuna Nagar does not fa1 in any of the Urban Area orcontrolled Area decl ared by Departme'l of' r-own and countiy pranning, LIaryana.Thus, this information is given subject to the folrowing conditions:

1' That you will obtain the necessary permission from Mining Department beforeinitiating any activity at site

2' That it does not provide any immunity to the site from other Acts and Rules asmay be applicable on it. :

3' That you will abide by the provisions of controlred Areas Act No. 4r ofr963'rbanA'ea Act No. g of r97S,*h.rl; comes into force at site.

4' That you w'r abide by the piovisions of NBC/BIS code for any rype of.i construction at site.

5' That in case of non fulfillment of the above, this letter shall stand cancelledautomatically.

To

37



HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

      Telephone No. – 0172-2577870-73______________________
                   

To
             M/s :  JAI MAHALUXMI SCREENING PLANT

                       VILLAGE KOHLIWALA

                       YAMUNANAGAR

                       135001

 
Sub. : 	Issue of Consent to Establish from pollution angle . 
 

              Please refer to your Consent to Establish application received in this office on the subject noted

above.Under the Authority of the Haryana State Pollution Control Board vide its agenda Item No. 47.8

dated 28.04.83 sanction to the issue of “Consent to Establish” with respect to pollution control of Water

and Air is hereby accorded to the unit  JAI MAHALUXMI SCREENING PLANT, for manufacturing

of STONE BAJRI, STONE DUST, CORE SAND, with the following terms and conditions:-

 

No. HSPCB/Consent/ :  318505017YAMCTE3748687 Dated:03/03/2017

1. The  industry  has  declared  that  the  quantity  of  effluent  shall be 11 KL/Day i.e
0KL/Day for Trade Effluent, 10 KL/Day for Cooling, 1 KL/Day for Domestic and the
same should not exceed .

2. The above “Consent to Establish” is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit starts its
trial production whichever is earlier.  The unit will have to set up the plant and obtain
consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery.  The effluent should
conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air Pollution
before commissioning the plant.  The emitted pollutants will meet the emission and other
standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention & Control
of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention & Control of
Pollution) Act,1981 as amended to-date-even before starting trial production

6. The above  Consent to Establish is further subject to the conditions that the unit complies
with all the laws/rules/decisions and competent directions of the Board/Government and its
functionaries in all respects before commissioning of the operation and during its actual
working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if the
scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent connection
to the unit will be given after verifying the consent granted by the Board, both under Water
Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board’s norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after commissioning.

Annexure-R8
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11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or controlled
area under Town and Country Planning laws CLU or Municipal laws has to be obtained
from the competent Authority in law permitting this deviation and be submitted  in original
with the request for consent to operate.

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant to
receive trade effluent from industries etc. then the permission of the Competent Authority
owing and operating such public sewer giving permission letter to his unit shall be
submitted at time of consent to operate.

15. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body against
the unit’s pollution; the Consent to Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the Board
have been deposited in full by the unit for this Consent to Establish.

17. In case of change of name from previous  Consent to Establish granted, fresh  Consent to
Establish fee shall be levied.

18. Industry should adopt water conservation measures to ensure minimum consumption of
water in their Process.  Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

19. That the unit will take all other clearances from concerned agencies, whenever required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali Area or
non conforming area.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to dispose
off the same except for pit in their own premises or with the authorized disposal authority.

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

24. That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

 Specific Conditions

1 Unit will construct the proper septic tank as per Bureau of Indian standards.

2 Green belt of adequate width shall be provided by the unit.

3 Unit shall obtain trial consent to operate before start of production

Other Conditions :
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Regional Officer, HQ 

For and on be'half of chairman

Haryana State Pollution Control Board

   

 	That the unit will provide the pollution control device as per latest notification dated 10th
March 2016. 2.	That the unit will be established as per latest notification dated 10th March
2016. If fails to comply the provisions of said notification, the consent to establish so granted
shall be revoked automatically without giving any notice.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :JAI MAHALUXMI SCREENING PLANT
                VILLAGE KOHLIWALA

                                                                                    
Subject: Grant of consent to operate to M/s JAI MAHALUXMI SCREENING PLANT.
              Please refer to your application no. 7849654 received on dated 2020-07-04 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s JAI
MAHALUXMI SCREENING PLANT is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 318505020YAMCTO7849654 Dated:10/07/2020

Consent Under  BOTH

Period of consent  09/07/2020 - 31/03/2027

Industry Type  Screening Plant

Category  ORANGE

Investment(In Lakh)  15.0

Total Land Area(Sq.
meter)

 4046.0

Total Builtup Area(Sq.
meter)

 2000.0

Quantity of effluent

1.	Trade  20.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  Recirculation in 3 no settling tank

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. NA

Product Details

1. Sand Aggregate Bajri 250 Metric Tonnes/day

Capacity of boiler

Annexure-R9
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. NA

Raw Material Details

Mix Material 250 Metric Tonnes/Day
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11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1 Unit will use raw material through legal Mines only.
2 Unit will maintain 3 no.'s settling tanks.
3 Unit will comply with 10.03.2016 Notification.
4 Grant of this CTO doesn't provide any kind of immunity to the unit w.r.t any action taken by
the board for Past violation.
5 CTO so granted would be revoked if any of the CTO conditions is not satisfied by the Unit
without any prior notice.
6. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :JAI SANTOSHI MAA SCREENING PLANT
                VILLAGE KOHLIWALA, TEHSIL CHHACHHRAULI

                                                                                    
Subject: Grant of consent to operate to M/s JAI SANTOSHI MAA SCREENING PLANT.
              Please refer to your application no. 8459210 received on dated 2020-12-16 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s JAI
SANTOSHI MAA SCREENING PLANT is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 318505021YAMCTO8459210 Dated:19/01/2021

Consent Under  BOTH

Period of consent  01/04/2021 - 31/03/2023

Industry Type  Screening Plant

Category  ORANGE

Investment(In Lakh)  15.0

Total Land Area(Sq.
meter)

 4046.0

Total Builtup Area(Sq.
meter)

 2000.0

Quantity of effluent

1.	Trade  9.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  Recirculation in 3 no settling tank

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. NA

Product Details

1. Sand Aggregate Bajri 100 Metric Tonnes/day

Capacity of boiler

Annexure-R12
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Electricity  Kilowatt/day

Raw Material Details

Gravel Boulder Mix
Material

100 Metric Tonnes/Day
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quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. Unit will comply with the notification dated 10.03.2016.
2 unit will obtain raw material from legal mines only .
3 Unit will provide 03 nos. sedimentation tanks of sufficient capacity as per notification dated
10.03.2016. The tank should be of that much of sufficient capacity which can easily handle the
washing discharge from the screening plant and from where the water should be re-cycled in
the washing process and none of the discharge from washing process of screening plant should
be discharged on land for percolation or in the water bodies.
4. CTO so granted shall be revoked if any of the CTO conditions not complied by the unit
without any prior notice.
5 Unit is liable for prosecution for past violation if found at any stage; grant of this CTO
doesn't provide any immunity to unit w.r.t to any action taken taken by board for past
Violation.
6 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :JAI SANTOSHI MAA SCREENING PLANT
                VILLAGE KOHLIWALA, TEHSIL CHHACHHRAULI

                                                                                    
Subject: Grant of consent to operate to M/s JAI SANTOSHI MAA SCREENING PLANT.
              Please refer to your application no. 32235689 received on dated 2022-12-30 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s JAI SANTOSHI MAA SCREENING PLANT is here by granted consent as per
following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 318505023YAMCTO32235689 Dated:02/02/2023

Consent Under  BOTH

Period of consent  01/04/2023 - 31/03/2025

Industry Type  Screening Plant

Category  ORANGE

Investment(In Lakh)  15.0

Total Land Area(Sq.
meter)

 4046.0

Total Builtup Area(Sq.
meter)

 1000.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. NA

Product Details

1. Sand Aggregate Bajri 100 Metric Tonnes/day

Capacity of boiler

Annexure-R13
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. NA

Raw Material Details

Gravel Boulder Mix
Material

100 Metric Tonnes/Day
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quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. That the unit will run and maintain the APCM. 2. That unit shall not operate any activity of
stone crushing/pulverizing/ grinding in their plant. 3. That unit will doing the regular wetting
of the ground within premises and road leading to such screening plant for dust containment. 4.
That the screening plant will maintain the settling tank (03 Nos) for settling of suspended
solids in the different generated from the process and ensure recycling /reuse of treated water
upto ninety percent in the process. 5. That the unit will comply all the conditions of the
Notification dated 10.03.2016. 6. That the unit shall purchase its legal material from the legal
mines from Haryana State. 7. That the unit will maintain Green Belt. 8. That the unit will
maintain the acoustic chamber on D.G. Set. 9. That the unit will deposited balance CTO
fees/Cess bill if found at any stage. 10. That the unit will comply the order/ direction issued by
the Hon’ble Supreme Court of India, Punjab & Haryana High Court, NGT or any other court
order

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :SHIVALIK STONE CRUSHER
                vill. doiwala teh. chhachhrauli

                                                                                    
Subject: Grant of consent to operate to M/s SHIVALIK STONE CRUSHER.
              Please refer to your application no. 21036086 received on dated 2022-02-10 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s SHIVALIK STONE CRUSHER is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313129222YAMCTOA21036086 Dated:21/03/2022

Consent Under  AIR

Period of consent  11/05/2022 - 31/03/2023

Industry Type  Stone crushers

Category  ORANGE

Investment(In Lakh)  33.75

Total Land Area(Sq.
meter)

 0.0

Total Builtup Area(Sq.
meter)

 0.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. SPM 600 mg/m3

Product Details

1.  Sand Aggregates
Bajri

250 Metric Tonnes/day
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Electricity  Kilowatt/day

Raw Material Details

G r a v e l  B o u l d e r
M i x M a t e r i a l

250 Metric Tonnes/Day
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consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. CTO so granted is to honour the orders of Hon’ble High Court in CWP no. 12107 of 2018
and similar other petitions. And so the consent so granted is conditional to the outcome in
CWP 12107 pending before Hon'ble High court/other similarly placed CWPs pending before
Hon’ble High Court. The consent so granted will automatically become invalid if any adverse
action pass by the Hon’ble High Court against the petitioner stone crusher unit or the CWPs
disposed of without any further directions or the interim orders dated 02.05.2019 in CWP
12107 of 2018 withdrawn at any stage of the pending CWPs.
2. Unit will comply with 11.05.2016 notification w.r.t. pollution control measures and operate
only after installing all APCMs as prescribed in the Notification.
3. Unit will use raw material through legal mines only.
4. The unit shall keep all the parameters within the prescribed limits and shall comply with all
the Norms and Rules as prescribed in the Act.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :SHIVALIK STONE CRUSHER
                vill. doiwala teh. chhachhrauli

                                                                                    
Subject: Grant of consent to operate to M/s SHIVALIK STONE CRUSHER.
              Please refer to your application no. 31265802 received on dated 2022-12-06 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s SHIVALIK STONE CRUSHER is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313129223YAMCTOA31265802 Dated:10/01/2023

Consent Under  AIR

Period of consent  01/04/2023 - 31/03/2024

Industry Type  Stone crushers

Category  ORANGE

Investment(In Lakh)  33.75

Total Land Area(Sq.
meter)

 7587.0

Total Builtup Area(Sq.
meter)

 4046.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. SPM 600 mg/m3

Product Details

Annexure-R16
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of

1 .  S T O N E  B A J R I ,
STONE DUST, STONE
BOLDER ETC.

250 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Electricity  Kilowatt/day

Raw Material Details

STONE BAJRI,STONE
D U S T , S T O N E
GRIT,BOLDER ETC.

250 Metric Tonnes/Day
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. That the unit will run and maintain the APCM as per provisions of the notification dated
11.05.2016.
2. That the unit will obtain raw material from legal mines only.
3. That CTO so granted shall be revoked if any of the CTO conditions not complied by the unit
without any prior notice.
4. That the unit is liable for prosecution for past violation if found at any stage; grant of this
CTO doesn't provide any immunity to unit w.r.t to any action taken by board for past
Violation.
5. That the environmental compensation would be imposed on the Unit as per Policy of Board
for any violation of Acts/Rules/Notification as applicable.
6. That the CTO is granted to the unit only with the outcome of the civil writ petition filed by
the unit before Hon’ble Punjab and Haryana High Court at Chandigarh.
7. That the unit will comply with the outcome of CWP No. 12107 of 2018 titled as Ambala
Stone Crusher Vs State of Haryana pending before Hon’ble Punjab and Haryana High Court at
Chandigarh.
8. That the unit will abide by the directions of CPCB/HSPCB/MOEF&CC and any other
competent authority time to time.
9. That the unit will abide the directions/ orders of Hon’ble Supreme court /High
Court/NGT/SEC any other court.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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